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trative Tribunals Act 1985 on behalf
of applicant Smt Amita Goswami, The
application is not against any order
but becaGSe the applicant entertaing
an apprehension that her service as
Junior Clerk in the office of the
Director, ICAR Research Complex for
NER Region, Umroi Road, Barapani
will be terminatéd. Whether this
apprehension of thé applicant is
based on any material will have to be
ascertained from the respondents.
Copies of application have not been
ser@ed on the respondents. However,
one copy has been served on learned
S5r.C.6.5.C Mr S.,Ali who is present.
Mr Ali desires to seek instruction.
Let;copies of the application be
serQed on‘;espondent No.2 by the
applicant and furnish requisites to
the Registry for service on respon-

dent No.1. A ,
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5.1.96 ) Issue notice on the respondents
'7"to show cause as to why this applica-
,_w;ﬂumwwwm1;tlon should” not ‘be admitted and the
| 'xnterim xeliefs. seught for be granted

t

4 . List on 17.131995 for disposal

myo? show cause and con51derat10n of

— ’adﬂlsSLGN.

.mjm_MMmbgﬁxd-learned~eeeﬂse%~mr”ﬁhanda
'and SriC.G.S,C Mr Ali régarding
:interiéfrelief1~Fhe~matter't§”?§§§f-
'dihg'fermination of service which the
vapplzcant is apprehending that it may
happan any day., As such and as the

'respondents have not been served, it

!18 ordered that the respondents shall
hot terminate the servics.of the

u'rapplicant as Junior Clerk before’
,17.1 1995, if not already terminated,
1 Copy of the order be furnished
to the COunsal of the parties.
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- Mr, M.'Chahda for the applicant.
"~ Applicant present,

M. $ Ali, Sr. C.G.S.C. for the
respondents on notice,

Mr. Ali the learned Sr. C.G.S.C. states

that the service of the applicant was
terminated on 23,12,94 and therefore
the application is misconceived,

From what the applicant stated in
answer to eur queries we gather the
impression that she was aware on ;9}
29.12.§4_that‘her service was termi- -
nated, '

i

thether the termination is legal or

illegal is a separate matter and since
the present appliéation was based on
mere apprehension of likelihood of |
termination of service the application
has been rendered infructuous. The .
interim stay granted on 5.1,1995 had

- made it clear that it would operate if\

the service of ‘the, appllcanﬁ was no&e,n

‘already terminated. Since the service

was already terminated the order did

.not become effective,

In the circumstance4 Mrr. Chanda prays
for & leave to withdraw the applicatior
with liberty to file a fresh applicat ic

- challenging the legality of the order

of termination., Hence the following
order is passed s

The respondents shall make a copy of
the order of termination available to
the applicaht on her approaching to
the departmental Head. The appllcant

s
hall acknowledge the service thereof,

| —
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The-appﬁlqgnt will b%ﬁft liberty to =

[V Eg. S 3 (P § £ 7N
approach he@‘ﬁgghgg authority against

- the order of termination if that is

permissible in law and under the rules,
Irrespective of liberty to approach
the higher authorities, liberty isatsw

"granted to the applicant to file a

fresh application in this Tribunal
for challenging the order of termina-
tion. The applicant will be at liberty

" to urge all the grounds raised in the

present application as may be relevant

for that purpose end—fer—thet—purpese-

- apart from the groundsas may be raised

for challenging the legality of the
termination order. The application is
allowed to be withdrawn with #hatatvve

liberty.

Member Vice~Chairman
;
\
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH ¢

' GUWAHATI, .

An application under section 19 of the

? Central Administrative Tribunal Act, j085.

0. A Ng.' j//gs.

Smt, Amita Goswami,

o e ¢ 0o

=Versus=
Union of India & otherse

esecee Respondents,
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Particulars.
AppliCatiOn. -
Appointment letter
dated 10.11.86. L

Upgradation order

Termination order

Experience Certificate
dated 12.6.,1989, -

Discharge Certificate
dated 2.6.1989, -

Certificate of Qontract
Service in ICAR Dt.9, 2,90,

Certificate in respect of
Part-time Receptionist
C\Im-'I'Ypist dated 1.,5.93, -

Page No,
1 - 15¢

16.
17,
18,
i9.
20.

21.
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Sl,No. annexire. Particulars. | Page No,
9, 8- Emplyment Exchange

Card. . ) 23,
10. 9 Written Tegt Call

letter for Junior

Clerk at. 4.12,92. 24,

1. 10 Call letter dated

12.4.93 for Type i

Speed Test. \ 25.
12. 1 Appointment -letter

dated 21.3—1.94. 26 - 27«
13. 12 Joining Report.

dateﬁ 210110940 280
14, 13 Extract of ICAR

Administrative Manual

as regsrd calculation

of Age limit, , 29.
18, 14. Extract of ICaR

Administrative Manual

as regard age concession

of Retrenched Central

Govemment Employee. 30,
16. 15 - D= 31.
17. 16 Office Order dated 32 - 35.

28,7.88 as regard
rel xation of Age.
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gax,‘tiéulars of the applicant,
Smt., Amita Goswami,

Junibr’ Clexk,

Office of the Director, ICAR,
NEH, Regioh Research,

Complex, ICAR Umini Road,

shillong.

Particulars of the Respondents.
1, Union of India,
through Secretary,
Govt, of Indis,
Ministry of agriculrure,
New Delhi,
2. The Director,
ICAR Research Com}plex,
for NEH, Region, Umroig 'Road,

Barapani - 793103.

Particulars for which this application is made.

This application is made not against any
particular order, but égainst the apprehension

of termination of service of the applicant on the

ground alleged over-aged without following

principle of naturel justice and without consider-
ation of past service of the applicant under the

Govemment of India.

4.0'. LA X ]
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Limitation,

The gpplicant declares that this application
vis made within the time period prescribed in the

Central Administration act, 1985,

5. Jurisdictions

The applicant further declare that the case
of thex applicant is within jurisdiction of

this Hon'ble Tribunal.

6, Facts of the case :

1, That the applicant is a citizen of India and
a8 such she is entitled to all the rights and}
priviléges guaranteed by the Constitution of India,
- The applicant is presently serving as Junior Clerk
in the Indisn Council of Agricultural Reséarch

(in short ICAR) NEH Region Umrois Roadq, Bérapani,

" under the Director, ICAR, Barspani, shillong.

2; That the applicant passed her B,A, Examin ation
in th.e'year 1984, Thereafter, she was in search of a
job as she belonged to a very poor family she was
appointed as Typist-Clerk under Govemment of India,
National Malaria Eradication Programme, World Health

Organisation and posted, vide letter under reference,

NOQ L K



NO. Admn-2/85/ZI/1504 dated 10.11,86 (Annexure-I)
at shillong, in the North-region on daily bas:.s.

The applicant ocontinued inkk the post of typist clerk
and she was upgrated as senior typist in the said
department of Govt. of India vide letter under reference
No. PF/14.,2/89/138 dated 2 31,1,1989 (Annexure-2).
However, the service of the applicant was teminated

w. e, from 30.6. 1989 as the P.F.C. Programme ceases from
30.6.1989. The temmination letter is enclosed ;
(Anheyjre - 3) for perusal of the Hon'ble Tribunal,
Experience Certificate was issued on 12,6.1989

(Appesxare - 4 in favour of the applicant by the
co-ordinator, Govt, of India, NoM, E. P, World Heaen
Organisation, highly appfesiatihg the performance of
the applican't. The Govemment of Indis, Natiohal
Malerié Eradication Programme, Worlg Heglth Organisation
also issued 'Discharge Certificate' (Znngyure -5)

treating the applicant as retrenched Govemnment Employee.

This discharge certificate is issued to the applicant
for the purpose of relaxation of age benefit in other

Government service.

Copies of the agppointment ietter dated 1.11,86,

upgradation letter dated3l,1.1989, termination order

dated.....;..l.



dated 30.6.89, Experience Certificate dated 12.6.1989,
and Discharge Certificate dated 2.6.89 are enclosed as

Annexure = 1, 2, 3, 4 and 5 respectively,

3, ' That the gpplicant 'thereafter appointed as a

typist cum clerk under the Contréct System w.e. £, Ocy/89
in the office of the Project Director N,R.C. on Mithun,
shillong under the ICAR, She worked there till 9th
Febmary,l996. A certificate alsc issued in respect of
her working as a typist cum Clerk by the Project Director,
N.R.C. on Mithun vide his letter dated 9. 2.96(Pmnemre_6).
Be it stated that the officg of the Project Director,
National Regearch Centre on Mithun was shifted to a very
interior place in Nagalsnd and therefore the contract

of the spplicant terminated automatically.

r

A copy of the certificate dated 9.2.90 is enclosed

as Annexare - 6,

4,  That the applicant again became unemployed and
she was looking for, other employmenti, fortanately she
was appointea as part-time Receptionist cum typist
w.e.f, May/o0 in the office of the Institution of
Engineers. (INDIA), Shillong local centre, ‘shillong.

Since it is a partime job, she again started looking

for ea®ocese oo



for employment in other permanent Government job.

a copy of the experience certificate issued by the

' Hon'ble Secretary, the Institution of km#i& Epgineer
(INDIa) vide letter under reference No, IESLC/MICE/S/g92/

498 dtd. 1.5.93.

A copy of letter dated 1.,5.93 is annexed as

Anpexare - 7.

5. 'I“hat the applicant was i:egistereﬁ with local
employment Exchange, shillong., The ICAR Of¢ices Shillong
was in need of service of some junior clerks and '
acoording the office of the Director, ICAR, Shz.llong
sent a reqa:.sition to the local employment Exchange.
shillong in the month of January/l990 for sponqormg the
names of eligible candidates for recruitment to the

post of Junior Clerks. The name of the applicant was
sponsored by the local Employment Exchange, Shillong,

in response to the requmsition of the ICAR, shillong

in the month of January/1990. However: the applicent
wWas ;:alled for interview vide letter No. RC(E) 32/81Vo1.11
dated 4.12.92 asked to appear on 29,12.92 in the

written test, The applicant accordingly appeared in

the written test on 29,12.92. Thereafter the applicant

was called for typing speed test for the post of Junior

Clerkocoocc. o

i



Clerk on 5.,5,93 w;ide letter No, RC(E) 32/81 Volk, II
dated ¥%,12.4.93. She also appeared in the typing
speed test on 5.5,93, The applicant called for orzl
interview and she was come out successfully,thereafter
- the Administrative Officer, ICAR, Borapani, shillong
asked the applicant to fill up the verification roll
forms ‘for recruitment to the post of junior clerk vide
letter No, RC(R) ¢ 10/94 dated 1.7.94; The applicant
acoordingly complied with the instwuction laid down in

letter dated 1.7.94 issued by the administrative Ofgicer.

A oopy of Rnploymént Exdﬁ_ange Card, letter dated
4,12.92 and letter dated 12.4.93 are enclosed as

]

Annexare - 9 gnd 10.

6. That the Director, ICAR Research Complex for

N, E.H, Jéegion was pleased'to offer a temporary post of
Junior Clerk vide letter No. RC(R) 1g/g, dated 21.11.94
with certain Conditions, wherein it stéted in para 6.

of the appointment that the service of the gpplicant may
be terminated without as'signing any reason by one month's
" notice on either side under Rule 5 of the Central Ciyjl
Service (‘l‘emporary Service) Rules,1965, it is further

stated that aring the probation, however, the appointing

AuthoritVeceose oo



authority may terminate the service of the appointee,
without prior n;:otice and without payment of salary in

lien thereof, the applicant accepted the offer of
appointment, and submitted her joining report on 21.11,94,
vide her letter dated 21.11.94, addressed to the Director,
ICAR, Borapani, The applicant also submitted her

medical fitness Certificate and other o.riginal certificates
as requlred in te:cms of appointment letter dated 21, 11 94,
and she started continuing to work under the Administra-

tive Offjce,s ICAR, Borapani,

Copy of the offer of appointment letter dated
21,11.94 and joining report dated 21.11.,94 are enclosed

as An‘ne:iure - 11 and 12 respectively,

e That most surprisingly in the last week of

December, 1994, the applicant came to know from Shri I.K,

sharma, Administrative Offjcers ICAR, Borapani,shillong,
that on sé:rutiny of her service records, it is # found
that the aéplicant is over-aged for- about 10 months‘

and 5 days for the post of Jﬁnior clerk as such her
service is liable to be terminated, and necessary pﬁocess

'has already been inttiated for the approvsl of the
Director,ICAR, Shillong, this information as rc‘agard

| proposal of termination of her service, highly shocked

t})e... ee



the applicant and she is apprehending that her service

may be terminated even without issuing any ‘show cause

‘xa:x notice to the applicant therefore now she is under
the‘threét of termination of her service, Finding no
other altemative she approached this Hon'ble Tribunal
for photeétion of he:;vice. There is no any seope for
the applicant to mak® any representation at this critical
moment. Hence this application before this Hon'ble
Tribaunal. Be it stated that she hys rendered nearly
more than three years service under the Govt, of India,

National Malaria Eradication Programme, under Worlg Hegith

Organisation snd the applicant was declared as tetrenched

employee of Central Govemment, therefore, she is

entitled to age relaxation to the extent she has rendered
“ service in the post of typist cum clerk & Sr. Typist
in N,M, E P. (WHO) ., Be it stated that the applicant is

given discharge certificate as Central Goyernment

retrenched employee for the purpose of age relaxation

and other service benefit for future employment. The
respondents have denied to allow the applicant any
opportunity to defend herself, therefore, if the decision
kExEEXEX of termination of service is taken by the
respondents as info rmed by Shri ¥.K. Sharma, Administra-
tive officer. The same is highly illegal arbitrary,
and. unfair, and the same is violative of articles 14 and
16 of the Constitution of ;India as such proposed
termination orfier in respect of the applicant is liable

tok be set aside and quashed.

8..'..0..
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g,  That the applicant begs state thas as per ICAR
administrative Manual, in paragraph 1.6 and other
relevant Extracts of the Manual are quoted below for

pergsal of the Hon'ble Tribunal s

®]1,6. Crucial date for the purpose of calculating
the age limit g |

The crucial date for the purpose of calculating
the age of candidates in respect of (i) posts advertised
by the Council for being filled by direct recruitment
by interview and (ii) posts filled by direct recruitment

through the Bmployment Exchange will be the l1st
January of the calendar year in which the closing date
@rescribéd in the advertisement for receipt of
applications for a particular post falls or the 1st
January of the calendar year in which the requisition

is sent to the Employment Exchande, as the case may be.

Reorg. (Adm) dt, 6, 9. 75

Category of Categories of posts Extent of age
persons to whém to which the Age ~ concession,
age concession concession is Admise
iS adfﬂiﬁiblec §iblec
(ii) Retrenched For posts filled Period of
- Central otherwise then previous
Government ~  through UPSC, on service under
Employees. the basis of the Government
competitive tests, of India plus

i,e. filled through three years.,
Employment Exchange, :

. 20 FOXs000c0scee



2, For purposes of the above-mentioned age concessions,

i) "a retrenched Central Government employee"
means a pwrson who was employed under the
Govemmment of Indi'a for a continuous period of
not less than six months prior to this
retrenchment and was dischafged as a result of
the recommendation of the Economy Unit or due

to normal reduction in establishmend *

From above it is quite clear that the applicanf is
‘entitled to age relaxation as she is a retrenched
central Govemment EHmployee. All relevant Extract
mentioned above are enclosed for pems?l of the

Hon' ble Tribunal,

Copieg ©f Extracts of ICAR A)dministrative Manual
are enclosed as annexire ~ 13, 14 and 15 respectively,
9. That the applicant further k;ergs\ to state that
she never suppressed her age rather she ax® had
disclosed her actual age in the verification roll for
recruitment and alsoO submitted thé original admit Card,
Marks sheet, in the oral interview with the respondents,
therefore at this stage, the decision of teimination
of her service on the ground of over-age, is highly

illegal, arbitrary, and unfair, Moreover, if she is

4 Over"agedo ec so 00 e

’



e

over-aged by 10 months, 5 days, as intimated by the
Administrative Offjcer, the sam® may be condoned or
relaxed by the Management Committee of the ICAR
institutes in terms of office Order, No. F. No.5(4)/
87.WN dated 28,7,1988, whereby Prosident of the
Governing Body has 'delegated the power of age
relaxation by one year, where the appointing
Aﬁthority Director, in the circumstances of the
instant case, it is a fit case, where the Director/
Management ought to have exercised the power of
relaxation as delegated vide office order dated

28.7.1988, Be it stated in similar circumstances, -

 the institute of Management Committee exercised the

. .
power of Shri Ram Murthy, who was ober-aged at the-

initial appointment, therefore there cannot be any
é.ifficulty to exercise the powet of relaxation in

the instent case.

Copy of the office order dated 28.7.88 is

enclosed as annexure - 1l6.

10. That the applicant begs to state that she is
not oversed as she is a retrenched employee of Central

Goyernment, therefore she is entitled to age relaxation

bt

" and the decision of ICAR authority for termination

of hereeeeeo



of her service is highly illegal, arbitrary, and
unfair, and the same is liabie to be set aside and
qllashed and the respondents be directed not to give
effect, if any such decision is al—ready taken by the

Respondents till disposal of this application.

Te Reliefs éought for

In the facts and circumstances stated

the gpplicant prays for following Relief@

1) That the respondent be @irected not to
terminate the serxvice of. thé applicant for
the post of junior clerk on the ground of
over-aged without following the principle

of natural justice.

2) That the respondents be directed to treat
the applicant as Central Govemment
retrenched Employee for the purmose of

i

age relaxation,

3) That the z;eSpondei‘z‘t be directed to invoke
thé power o»f age relaxation through the
Managem:nt Committee of the ICAR institute,
in temms of office Order No. F.No,5(4)/87-UN
dated 28.7,88.

4) LRI R W Y



/

4) That the respondents be directed to allow
the applicant to continue to work as Junior
Clerk in the office of the Directorate ICaAR

Borapani, shillong,
5) Cost of the case.

The ghove reliefs are prayed on the folleﬁing

amongst otber s

\

~GCROUNDS =

1. For that the applicantx is a retrenched Central
Goyemment employee, as such entitled to age relaxation
as per scheme 6f the Central Govemment for retrenched
x employee, mentioned in the ICAR Administrative

Manual.

2.  For that the applicant is within the age limit
as retrenched Govemment employee for the post oOf

Junior clerk.

3. For that the applicant submitted correct sge
in the verification roll forms for recruitment of

Junior Clerk.

4, For that in similar circumstances, 1 year
age relgxation was granted to Shri Ram Murthy,

technical Assistant in the same establishment,

5.'. ®es o
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5, For that the applicant 3lso worked as typist on

contract basié in the ICaR establishment.

6e For that there are provisions for age relaxation
at least for l-year in temms of office Orger dated
28,7.1988, |

Id

8.,  Interim Reliefs prayed for :
Daring the pendency of the case the following

interim reliefs prayed for s-

1) ‘That the respondents be directed not to
teminate the service of the applicant till

sisposal of this application.

2) That the respondents be directed not to
. give effect of any termination order of
already directed to be issued till disposal

of this application.

3) -That the applicant be allowed to continue
in service & as Junior Clerk with regular
P& and Allowances, till disposal of this

gppl iCat ion,

The above reliefs are prayed on the gmunds

expla‘in.ed in paragraph 7 of this application.

9.....00.‘
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9, That there is no scope of submission of any
representation to the respondents as the applicant is
apprehendsng order of termination of any noment, therefore

only remedy is to approach this Hon'ble Tribunal,

10, That the matter is not pending in any other

court/Tribunal,

11. Particulars of the Postal Orger :

Postal Orger No. « 982¢%s

Date of iséue , - 3-1-95,

Issue.d rxE from - G.P o CMVW’L“J*
Paysble at e Co=hsly

12, Details ougdgx.
An ingex showing the particulars of documents

is enclo sed.

13, List of Enclosures s

As per index.

VERIFICATIOQN, ‘ 3

I, Smt. amita Goswgmi, caughter of late Ajit Kumar
Goswami, resident of Dhankethik Women Hoste#, shillong,
o hereby declare that I have verified the statements made
in paragraph 1 to 13 and the same are true to my knowledge,
and I have not suppressed any materizl facts. '

@09 wgsemé Bribo- Qasw“"";

Amita Goswgmi,
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. .\ ) . . . 2 ‘4‘ 8 .l-J -
ok, /EAICIEARUM " Office of b e T
SR .’: T ’lho \r\..tUDL‘_J‘:DJdGIlHDlO"L:L cum-Coordinator . o (\/

L e T PFCP Zone-1/NMEP | ' N
Lo T e T Pagteur Hill
ST Shillong~ 793 OO
A Jmm 2/gt 21/156 ' i et i

Ref: Wﬂ@’ Date: (0- 1] '

"»J' A/)N/{C\ J/@/Y(’J-(W v

MZQ 5?/:\9{—%5/1 %@m 0&-& A ch/,/f‘-

R o SM A/""‘/l”\ fcM‘MWhas been a331gned as a ' o
‘TW/&/F\ f/éMJL in the FLCP Zone~l with effect Zrom i("\.,l o«(al‘g ‘-’70 J(}(ﬂ«fkj

on the Lollo ving torms and condlt‘onso

*’ A N - _' 1. g/l{éﬁmlll be entlmeg t0 a per diem of Rs QO/

N lxupeeg Only)a

. o 1ig ] tte wanee—of :
o - Bs_( Rupees’ _ . )ﬁ)er—p—.bgh-t—hali—

. PR VR 3 1 = ® ) )

4 2 Thers will be no otmr benefit concerning the ass1gnment

i and it ig liable to .,e:c'mlna tion without any notice from

either side.
| ' : 3. i’here will ke no emplgyee/ employer relationship,

The pO"tlng,/L_.aCG of wock may be anywhere in the Horth Tastern
Region as per convenience of PSP work and should be propared t0 move

accordingly., Pr*aenﬂylg‘he will be attached to W oo =, S/L\,/L(wf

__.._\

- S . MM :
:: , E Lo ' Senior _J;llaemloIOglst cum Coor inatar

P£CP Zone -~ 1

<,

S S Copy to :~ The Director, IHEP, 22 Sham ¥ath Marg, Delni - 110 054% f"f"“”"‘;
S S %v%mmmmmm, 2650 2t tedl -
| © The Regiom: Malaxia Advicer, WHO/SBARO, Delhi - 110 002, £ 1. 3¢

The Eudget & I"n—m'\e Oi{’luef, ’HO/SEARO Delhi~ 110 002 "
.}A \ ~ .,
gt N ]
: . . @ . A\ -
. . : ‘/"
T
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\QN\E/O na

COVERKMENT OF  INDIA " o WEALTH nummzmmn

P.falciparum Comammem Programme

Pf/14 .2/89/ (¢ Directorale of NMEP
N o 22 - Sham Nath Marg.,
3 January 1989 Dehi - 110 054

¢
- The Sr. Epid.cum.Qoordinator
P{CF Zone-1 '
Footeur Hills o
Shillong_ = 793_001.

Subject: Upgradation - Miss Anita Goswami, 'I“ypist Clerk
b to Sr. Typist Clerk under the PfCP Zone-1

Reference his letter No.Admn.2/89/2Z.1/2150
dated 6th January 1989 on the above. subject.

Director NMEP is pleaced to upgrade Miss Anita Cosvami
presently vorking as Typist Clerk under the PfCP Zone-I to
Sr.Typist Clerk at a per diem of Rs.60/- (Rupees sixty only)
w.e.f. 1 January 1989,

for Director NMEP

CC:s The Regional Malaria Adviser

WHO/SEARO
New Delhi.

2. The Budget & Finance Officer

WHO/SEARO
. New Delhi.
O

£ G A g b1 e

LA e
| Phone’:>‘25‘i'/‘.7:850‘_
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. \'M'i—~-f- i v 4 ,

P.FALCTPARUM CONTAINMENT PROGRAMME ek

. Directorate of
' NATIONAL MAFARIA ERADICATION mmRAde
. 2%, SHAM NATH MARG,
e DELHI--IJLOOSIL

PE/2,1/89/ T Q6 e Dateds. 2 1 J Un 1989

OFFICE ~ (RDER ‘

The PfCP ceases from 30,6,1989 hence,, the assignment
ofv«foShfiﬂt-s/Migs /\ G\oswww\ as

Sy Wp‘s\f Qthp under PfCP-Hf7Zone-I, FIzEEE, Tv-
stands terminated with effect from 30 6,1989 AN, '

‘/()\\\3; . 6—\ \ Qochmﬁ.\’

NGV ”yepy« C/&Mw

! ‘-o

.

J

s
Copy tos The Sr, ED:fd -Cum Coordinatpr PfCP Zone-:[: “%f

2,The Regional Malaria -Advisor, WHO/SEARO, New Delhi.
3.The Budget and Finance- -Offieer, WHO/SEARGQ, -New. Delbi

-
\
N
i
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~
Lo
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~
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. B Phene : 24811
Cable : “FALCIPARUM' , W

. . \ , Avner wee — 4
o ~ . M £ WPl D HEALTH ORGANIZATION
GOVERNMENT OF INDIA CWORLD HEALTH ORGANIL ,,é

P, falciparum Containment Programms

tadl .
From ' Dr. A.K.Acharyya.
Designation ¢ Senior Epidemiologist ' Address Pasteur Hills
Cuim-~ Cpordinator, ‘ ' Shillong ~ 793001,
Zone I (N, E, States)
3
Rof. ¢ ' _ Gate  J24h June 1939

TO WHOM IT MAY CONCERN

This is to certify that Ms. Amita Goswami has been

working as a Senior Typist-Cum-Clerk in this Orgenization since 24.11.85.

=
o]
1
-
Q
=3

She vas engaged in receipt and dssue of letters, Typing prepar:
of Vehicle Maintenance Statement, accounts for Stamps, Insurance; and
telegrams and filing of letters. She is g sincere worker who sgpends her

whole time engaged in official works.

Ie)
=

She is gimple; chedient and sincere. In view of the clousure
rojects, she will be relieved on 70th Junz'@. I strongly recommend her

for any responsible pasignment.

2

g

./

( Dr.A.F.icharyya |
Co-ordinstor.

N Y
Ldinalh
p s Coon
it
gad oLt uidinT
~ i . v,

e e . $ta - RS o B L R . C e e - «uvgﬂj_ .- B L e
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R
P STANDARD FROM DRLSCRIBED FOR DIS CHARGF CERTIFICATE TO Rf TRFNCHED o
.CENTRAL GOVFRNMENY AMD. QUASI- oovrﬁKKEﬁT‘EmpLoytis ~

v A

- MINISTRY/'DEPARTMENT[ OFFICE

4 NOe ,‘ wA(lJ“'l‘..sj%L) .2:.‘/....5..(Place)Swi\.,haDa'ted...,,.,,.é',.,. ..‘...-.: '

DISCHARGE CERTIFICATE

Sm/shrl’ndtl..A.mtt.‘.aQPIC‘O.C;Q .‘..‘..’.'C...has /-hag

. been worklnq aa..G;x <at pist-ciame, Clezk, . in cha.Miaisisy/Department/ .
Office ‘Of }lj(w.. o‘{)v-‘\ A= E'FL L4y LC- QF&J—J\CL}QWRﬁL&‘ RIC; from &‘t L ‘e o& ces e \

. 0'0.0000'« tooon:))c (*t R;’) ooooooo ;wusa- L’!‘e’/ahpd”‘is ”ranng FJogﬁo/.a.' '
. ' ' ..c-.;...;.asﬁégyﬁa&%h% 3 By

OOPOOCGQOOOOCOOQCOOOCU LA I S ]

ATS Yy @
and his/ner serv#ce ha ’; tgrmlnated with effect
e

- from ... aréQ sabs .@9 “‘f\. f\?i‘.“.“.‘ ./il.c:".“.‘oi‘"(,'l ”‘{’ Jo.on account of *Pduat Lon
S in estaollsnment Bxs/her work, and condurt was Sutlsfactory.

' allowances

m/"

Siqnatureoouotb‘.oov‘too.ccoacoc‘.o.o o

 (DBsignation of Oﬂi»er and
. Seal, )

. .o <
K] ’.. (.‘ !’. ; '
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6 | o . ' CTelex 10237214
§ . Indian Council ol Apricultural Research -

AUG 1989 3

JuLy 1950

& Uy oy {,ﬁ”

4

National Rescarch Centre on Mithun
Jowai Roud. Dhankheti

Shillong 793003 Date: 9th February.90

TO WHOM IT MAY CONCERN

This 1is td cerﬁify that Mis< Amita Goswami
has been working as a typiet-Cum Clerk under the
contract: system at my office from October 89, She is :}
an obedient and sincere worker and carries out sll

duties assi_gnéd to her.
She bears a good moral charaéter;

1 wish her all succéss in life,

AN
‘(' et
. " pr. N.D.

o .a =T e Project Dilrector

oo 2" 7 N.R.C. on Mithun
! S Shillong - 3

T . | Pfoject irector
A‘ \ . A v N.R.C. on Mithun

5 ot ‘41‘\ o Officer ICAR, Rssearch Comple
,,,,, : | | »
Drawmg & Dnsbursemerl\t et
ICAR Research Complex, A
for N.E.H. Region.

‘ Barapani-793 193
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mE mmmn@w @F ENGENEER »(ENDIA)

COL.

. ADDL.CHIEF ENGINEER, ME..:@_
- SHILLONG ZONE; SHILLONGs

Chairman I ' ) Hon 1. Secretary

SHILLONG LOCAL-CLNTRL SHILLONG

ERe SoRoNATH,FIE
ADDLoCHIEF ENGINEER (C
NEEPCO LTD, SHILLONG o

ANUP SINGH

Rji

TESLC/MICE/5/92/ 495

TO WHOM IT MAY CONCERN

This is‘EO'certify that Miss Amita Goswami,
D/0 Shri Ajit Kumar'Goswamio Shillong,"is serving
in the Shillong Local Centre cof the Institution of
Engineers (India), as parttime Receptionist Cum=
Typist since May 1990. o

She is a hardworking girl & is very sincere
in her works. ' |

Nothing is known against her character.

T wish her all success in her life.
S : \

\,\\ /\4\ o

( ER. SIReNA FIE )
HON g3 ECRETARY

/

BARIK POINT, SHILLONG - 793 001 (DMEGHALAYA)
Phonc : 24981
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N Assam Schedule LXI "Form No 1A .
Reyised=—No.ST.2/84/19, dated 24th Scptcmber ﬂ:4

GOVERNMENT OF MEGHAL
DDPARTMEN'T OF LABOUR
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| INSTRUCTIONS "~ - .,
f | . o

: I. You can renew your card in the month due or in the~
i following month personally or: through a messenger. '
& . BN

! 2, You can also renew tl-‘nroug'nA'a reply paid post- card in’

the month it is due indicating your Registration Nos

! ".and N. C. O. : ' ’

', .

i : : S .
| DO NOT SEND THIS IDENTITY CARD
| . | |

. ~ If you: donot get reply within 30 days,contact the Employ-
! ment Exchange ‘personally during the following month, faifling
§ which ' your Registratij:i-s/ylifble to be cancelled’ o
! 7 K - ) o
i ﬂo J%@%/ AR o
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S hereby called to appear for a wrditten Test on 29th D

I3

i

tue time of writte

- oo
RESRE e

Y

KRN
PR

- TNDLAN X
L CAR REBSEARCH OOMPLEDX FOR N, E. i,

‘NOJRC(E)32/81 Vol.II

DUNCIL. OF AGRL CUL TURAL RESEARCH,
REGION

"UMADT ROAD', DARAP ANL, MEGHAL AYA

M EMO RANLUM

! 1
/A(J\{,VM‘. 2

St /”
- AN S A8

Dated Barapani, the 4th Dec'92,

: Jday‘) I

v g Poldce A

1992 at 11,0C A.M. at Kendrivya Vidya‘laya, Notth

23056 of Junior Clerk,

cadeny(NEP A), Umsaw, Barapani, Meghalaya for

He/She should Lring all the Original certificates

suppoTh of a{re/411a11f1g1tlo'1s/e}cpem ence/caste etc. at

.date

BHLURERE]

test on ~2-.- 12~ 2.

I‘yp ng Test~will be conducted for the qualified

8 in ertten Test and the candi. es will be

“SCco rdl nglys = °

. X, SHARMA )
AIMINIL STI}&‘LTIV E OFFICER

\ v
We
\

\ "
WQ // (,ﬁ,wwg\wx

———

(/ﬂ ///'((&fl\ ; :~/ Ct/f\ pnw/"f\uf_y

J
__,\_\; LY
A /Z/E/’,J._ﬁ .
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- TNDLAN (OUNCIL. OF AGKLCULTURAL RESEARCH
LCAR RESEARCH OOMPLTE FOR N. E. i, REGLON
PUMADT ROAD', BARAPANL, MEGHAL AYA

‘NOWRC(E)32/81 Vol.IT Dated Barapani, the 4th Dec'92,

M EMO RANTUM

] k
ST AT t:L : // At 7 / I% / 25 AN G e

"1

1‘§ ‘hreby called to appear for a written Test on 29th D
.L'.;’"’lu.}), 1992 at 11,0¢ 4 M. at Kendriya Vidyalaya, Notth

Sotans Police Acadeny( NEPA), Unsaw, Barapani, Meghal aya for
w250 of Junior Cierk,

He/She should bring all the Original cerblflcates

i "4

suppoTh of d{"(—‘/.{lld,]lflbath"lS/e}ipeI'lbnf‘e/Caote ete. at
'tue time of written test on -&2—12——92;

lyp ng Test~will be conducted for the qualified

andidates in ertten Test and the candi es will be

Sbairan el gaco rd:L ngly, = -

. X. SHARtA )
AIMI I\L ch?( \TIVE OFFICER

W \‘/'M
N
wﬁ /ZZ‘"’/f ' 4(”05(*/ L««f .

(‘/ﬂ // ol c.4kM/L-.7
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UNDER CERTIFLCATE OF POSTIL NG
l .

’ INDIAN COUNCIL OF AGRICGULTURAL RESEARCH
3 TCAR RESPARCH COMPLEX FOR N.E, H, REGLON
; ‘ HARADANT 3 M F‘("HAT AYA
NO, RC (B) 32/81 Vol, II Dated the 12th April 1993
MEMORANDUM |
'._.,{I__ . ‘-. ., ) % = . o . ..
{ jﬁuﬁ/Smtl. “ﬁ%?u"cxx ﬁXGSwssww\ ~is hereby
1
asked

%o appear for the typing speed test for the post of
Junlor Clerk on Sth]ﬁay 93 at ,11 00 A.M,

the ICA R Research Complex, Umroi Road,
\
stratiwe Build%EgL¥BlOCk e
I :

at ‘the Office of

Barapani (Admini-
¥ aaming -

| e/She is therefore,-advised to report to the

undersigned with necessary testimonials etc,

) | oy
'° - W \L\

| | . (G. SINHa)
i . _ ASSTT, ADMN, QFRRT ORR t A
To : ’ ) ' - T :
i B f a ,
M U\‘ }(\rx:’x C — o C‘,\\,\ LW |
(—T
JQ_A‘N b ey - R/\,\‘\kenvy~lg,
1 U7 U : .
1 . . . N
% : -] ‘ . » .
’ | . . ) _
| it @/@i
. Bl
|

Lo
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH

. & .. . ICAR RESEARCH COMPLEX FCR N.E;H. REGION - »1?/
T e BARAPANI : 793103 , MEGHALAYA ' ‘

AJ;Nugﬁqu-{ﬂ

NO. RC(R) *© | | - Dated Barapani the

%02 Uovsdb
F PR : MEMORAND UM R

-

The Director, IC:iR.Rescarch Couplex for N.E.H. Rggidh is
: ‘to

pleaseﬁto offer a temporary post of

sh/ Smi _ P S on-fhé“folfgwihg terms  -and

P conditions :-~

1. The post is temporary and carries the pay scale of |

Rse_ €3

RS20 §0G femiin, - On appointment

at the initial stage of Rs,_, , omsnn dF
sugk in the above time scale , He/She will bePciioReer™ -
to draw such allowances (dearness allowances & house -

s ' ' rent allowances etc,) ds are admissible to other staff
of corresponding grade and status under ICAR, '

2, ' Grant of my, leave travelling“and other allowances are

: regulated by the‘Ihdian‘Councilyof Agricultural Research,
Mutatis-Mutandis in accordance with the principle of
Fundamental and Supplementary Rules and such other rules
and orders as are issued by the Government of India from

time to time. . ' ‘

3, The post is non Government but pensionable . He/She will

' be-governed by the Indian Council of Agricultural Resear-
eh Pension Rules which are based ,Mutatis-Mutandis: . or
the liberalised pension Rules of the Govermment of India,

as amended , clarified or modified from time to time.
the present , but he/she will be A¥FibTe oe

egngeznh . LOT
: any
Institute and /or office of the Indian Council' of
Agricultural Research;located anywhere in India,

4, _ His/Her headquarters will:be at

S, He/She will be on probation for a period of two years
from the date of his/her joining the post, which may be .
extended at the discretion of .the competent authority,
Failure to completion of the probationary period to the
satisfaction of the competent authority will render '
him/her liable to be discharbed from service,

6. l His/Her appointment may be terminated without assigning
I any reason by-one month's notice on either side under
e 5, ¢ Rules 5 of the Central Civil Service. (Temporary Service) |
_ S 65 oy Rules 1965, as applicable ;mutatis-mutandis to the
; Q) ANy -employees of the Council, During the probation » however,
' , ) o thef'ppointing'autho:ﬁty may. terminate the service of
\y& o the appointee without prior notice and  without the-
X (\?«' payment of salary in lieu thereof, o '

N 7. . His/her appointment will be subject to the conditions
N\ that he /she is declared medically fit for service by
the prescribed medical authority. o

8, On appointment,he/she will be requited to take an oath -
of allegience to- the Constitution of India or make solemn.
affirmation to that cffect, as in the form enclosed, “7" .

9. ' He/She will submit % declaration regarding his/her marital .-

4 - status, as in the form enclosed . In the event of his/her
having already more than one wife living or being married
to a person having already another wife living the appoi- .
ntment will be subjest to his/her bein; exem—pted fromlthe;

WBM\@;%" o oemgiinzinn

e i S RPN



10,

13

14,

19,

16,-

17,

To

2y
g@é ’

- In case the pos/it is ac-'ééptable to s_h,/sm. Zaflta €oow

: 2 : . 2”3’ g ?;7
] ) . .
enforcement of the laws of recruitment in this behalf ,

His/hcr appointment under the Council will be considered vto '
be a fresh appéintment and he/she will be not be entitled to
any travelling and/or cinveyence allowances for Boining the

bost at IGAR Regeaseh Guplen for HEN Reglow, Barspandie

Other conditiens of service will be governed b7 relevant
rules and orders which may be issued from time to time
by the ICAR, ' ' : ‘

He/She should state whether he/she is serving or is under
obligation to,serve another Central Government Department,
as State Government or Public Authority, He/<he should also
state whether he/she applied or is heing considered for
posts elsewhere. ' s

If any declaration given or infortmation furnished by
him/her proves to be false or if he/she is found to have
willfully supressed any materials information,he/she will
be liable to removal from service and such other action
may be deemed necessary.

He/She should produce the Original certificates in respéect .
of his/her educational qualifications and age and caste

ete, o -
The appointment is_made provisionally at present,

In case of SC/ST or OBC sTelevant cértificatefshould be
produced at the time of joining. -

e

: __on terms andﬂconditions mentibned above
he/she should irtimate his /her acceptance to the Director
immediately and reéport for duty te the mmmmﬁv’@@m@w
1CAR Resonreh Gmplen Sor BIH regloms pooe us
after obtaining the medical fitness certificatt from a
metcal Officer not below the rank of Civil Surgeon /Asstt
'Su eon I of any Govermment . Hospital within _puf mes e
dayé from the date of issue ‘of the offe fa\ling®wiic
the offer will automatically stand candelleq,

v

R

Enbe #ni
/0 Bouskik Chs
B

éﬁ.m&he@ And AgsowmBo Of‘ﬁ@@ﬁ’ogm Rope Gmplox NER
Roglom, Paropendili @atl édte Cepwini Bas Dech oppointed
sgelnot the pmpiyl Tacmnt %@ggfﬁmmmdw ﬂgk g

The Asctts A

H

Bstoon () T0AR o Darmpent
Porsenal filc of Gnty fmita ooyt
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\

The Director,

0\\

Dated Barapani,the 21st November, 1994,

EEIRENTIVET)

ICAR Research Complex for NEH Region,
Umroi Road, Barapani = 793 103, .

~ Sub 3= Joining report of Junior CLex*k#

Ref 3= Your Memo No, RC(R)10/94 Dtdé 21st Nov, 1994

Sir,

&

With reference to above, I have honour to report

on my duty as a Junior Clerk to=day,
F/N, -

the 21st November, 19%4

This &s for your kind information please,

Yours faithfully,

( AMITA GOSYAMI )




Scale of _pay of the Eost

“(b) Assistants (Rs.425¢7oo)

(c) Juniorv Stenographer -
(Rs. 330-560)

C (@) Stenographers
’ ' (Rs, 425-"700)

(e) . Administrative Officer
(Rs. 700-1300) -

(f) Supporting Staff
' Grades 1 to IV

1EAR. Adsimistrodas Jlommual

TAMNDNCYR WAL =

.47

‘Maximum age limit

18-25 years (Relaxation of age
upto 35 years may p’e_allowed
to Departmental candidates
ww_gligible for direct

fecruitment uota).

18-25 years (Relaxation in age
upto 35 years is allowed to
Junior Clerks in the Institutes
who are eligible to compete
with outside candidates).

- .18-25 years (Relaxation in age
upto 35 years is allowed to
employees of the Council).

- 21-30 years (Relaxation in age
upto 30 years is allowed to
departmental candidates in the
grade. of Sup,erintendent and
Agsistant Administrative Officer
‘of the Institutes).

418 - 25 years.

' \/d Crucial date for the purpose of calculating the age limit:-

- The crucial date for the purpose of calculating the age of
candidates in respect of (i) posts advertised by the Council for
being filled by direct recruitment by interview and (ii) posts filled
by direct recruitment through the Employment Exchange will be the

i1st January of the calendar year in which the closing date prescribed

e

./\——-’"— o
in the advertisemen

or receipt of applications for a particular post

falls or the 1st January of the calendar year in which the requisition
is sent to the Employment Exchange, as the case may be. -

(ICAR letter No. 4(34)/15-Reorg. (Adrmi) dt.6.9.75)

\‘. . A
| W“

Y

(R

A4



T e msma . o -

<y

1-AR Advwinestvodive NMlannuwade

Category of persons
to whom Age Conce-
ssion is admissible

ii) Retrenched Central
Government

Employees

(iii) Whole-time Cadet
Instructors in
/N.C.C.

{a) who were
released from
NCC after the

expiry of their
initial/extended

tenure.

(b) who were

released from
NCC before the

expiry of their

initial/extended

tenure,

(iv) Ex-General

50

«Categories of posts
to which the Age
*Concession is
admissible

Extent of Age

Concessions

For posts filled other-

wise than through UPSC

on the basis of compe-
titive tests,i.e.filled
through Employment
Exchange. .

-do-

For posts filled other-

- Period of

previous service
under the Gowt,

" of India plus

three years.

Period of
service rendered
in NCC plus
three years

Period of service
rendered in NCGC,
plus three years
provided they

have served in
_the NCC for a
period of not less
than six months
prior to their
release from NCC,.

Period of service
rendered in G.R.

Reserve engineer wise than through UPSC

Force personnel.

on the basis of Competi- E,F.,plus three

tive tests,i.e. filled
through Employment
Exchange. '

years.
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s :
(xi) Blind, deaf ‘and ' For Class-III and IV '~§ years -
' orthepaedically posts filled through o

handicapped persons. ~Employment Exchange,

(xii) Repatriates from
Burma and Ceylon posts filled through

For Class-III and IV Upto 45 years.

who have migrated Employment Exchange.
to India on or after | .

. -1.1.63 and 1,1.64

respectively.

(xiii) Territorial Army For' posts filled Entire period
Personnel, who have otherwise than through of embodied .
served on -the - UPSC on the basis of service -
permanent staff of a Competitive tests i.e, (including

Territorial Army

for posts filled broken periods)

Unit or have been em- through Employment in the Territorial

bodied for service Exchange.

Army, plus three

under T.A, Rule 33 . years. -
for a. continuous

period of not less

than six months.

"2#% For purposes of the above-mentioned age concessions,

1

iii)

"a retrenched Central Government employee'' means a

person who was employed under the Government of India \7-
‘for a continuous period of not less than six months prior

to this retrenchment and was discharged as a result of
the recommendation of the lconomy Unit or due to
normal reduction in establishment;

1o — - “ e w————

"a whole-time Cadet Instructor in NCC'" means a person

.who was recruited as a whole<time cadet. Instructor in-

N.C:C. on or after 1.1.63 ;

" " Ex-GREF personnel” means a person who was employed
"in that Force for at least a continuous period of not less
'than six months and who was released from that Force on

N
R el

cdmpletion of his tenure of service;
\
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. BHARTIYA KRISHI ANUSAIDHAN PARISHAD %
(‘IIDIAN COUNCIL OF AGRICULTURAL RESEARCH ) ~ 2
R , KRISHT BHAWAN, Nm# DELHI - 110 001 3 q)
L PaNeus (4)/87-WN Dated the 28th July, 1983 o

o OFFICE ORDER

.2 On the reCOHBnerdations of the Governing Body, Irdian Council of
sgricultural research, in its meeting held on 9th March, 1988, the

President, ICAR Society has apbroved the delegation of powers to the j
Ma mgement Committees of the ICAR Institutes to the e)ctef[t as given (

I TN TR s AT N

=T BT e TR
. - . o

in the ANNEXURE. The same 1s forwarded herewith for guidance amd o
necessary action. _ iy ;
- saf- | .
~ ( C.R. MOHAPATRA g "

 DREPUTY SECRETARY (AS).

D IS TRIBUTION:

41¢ ALY Directors/Project Directors of ICAR Research Institutes.
20 . {;ll Officers/Sections, -ICAR. '

3, SpPare copies (50). - | - | i
4, Guard file. o ‘

Wy SN B
. %

Memo. No. RC(E)13/82 Dated Shillorg, the 2%h September, 1988 -

Cdpy forwarde: to -

1) The Joint Directors Ma nipur/ Sikkim/Arunachal Pradesh/ Nagalam/ b
Mizoram/ Tripuras / . ' ki
2) The Scientist In-charge, ICAR Research Complex for NEH Regilon, ‘\
K.VV.K. 9 T\lra. ’ : ) ' . . :- 1"
©3)  Administrative Off icer/Asstt. administrative Officer (Admn.)/ P
b Asstt. Administrative Officer (s). | l
L) Accounts Officer. |
5) .P,A. to Director. ' . |
| . . 4 ( B.I.'CHOWGHURY ) o
P . L - Asstt. Administrative Officer (Admn.) ;
! ' ' ‘ . o con : |
j
‘ |
. !
! |
, A
z
i

e



. SCADULE OF DFLIGATICN OF TOYEFS TO THE MAMGEMENT (OMMITTEES OF IGAR INSTITUTES ST
'S.NO. . Mature of Power - . - .. . Extent of Power of the Maragement Committee
: 1 20. : . - C ’ . - A _ ) © B
I, ADMINISTRATIVE | | |
1. Appointment.to the’ Dosts for wblch IR The cases of appointment which have to be referred
| the Director is the appointing auizhlorlty‘ C e to ICAR Hendquarters may be aDDrOVed by the
like T-6, Security Offlcer etc. N o : Management Committee.
3 \/l) Relaxation of Ac‘e - : S o (\/Se@a‘tlon of age upto one year.
{ /2. Constitution of DP(/Selection gomn.-ittee 7 . Full as Per guidelines issued by the Council from-
‘ O : ) ‘ time to time. Provision of D. G.'s nominee in such
| 3 , ‘ committees 1is disposed with.
3, Follow UP action on settlemenc of audit ' The Marbgemerrt Committee will consider action ta,«:en
ob jections. .. . - in each meeting -am :'lVe dlr‘ec‘tlons for settlement c-
: ‘ o audit objections.
: L. Appointment of Head of Divisirn ard rotation. = Full Oowers subJect to the observance of the gumd*
o : ' : ' ’ issued by the Council from time to time. Only “elaxs
tion cases should be referred to 'Lhc Council, throusr
_ . . Mamagement Committee. )
> ‘5. Relaxation in the cases of the Allotment cf Full p- Vers. oo
Residential accommodation at the Institute. .
6. To apbrove the Proposals for cdnsultancy services " Full- powers subject to guidelines issued by the I

to be undertaken by the staff members of the
Institute.

Recommandstions 0f the QRT/or any other Task Force/ Accebtance by the Marmagemert ‘Committee for impleme
Appraisal Team otc. relating to the:Institute. ntation ard follow up action. (ases where pPolicy
, . ‘ 7. _decision. is required should be-submitted to the
ICAR Headquar tefs by the Mamgement Committe

Contde...



;- -3 ¢
T . rdrbure on V. E&Pg ami - klgh dlgnltarles. S - ' I
L - . '(Segnterte 1nmen1 Jl’lClUdlng sunch-dinner. . (1) &. 20, 000 for Natlonal Instltutes -Per annurn. '

(i1) ks, 10 000 for other Institutes pPer anmumie . . .
(iii) k. 5,000 for MNatioml Research Centms Dar annum,

' (11) Gift to hlgh ulgnl'tarleS- (ii) Upto K. 1000/~ per anmm,

15 . Mlsc. e_sépenilture of ‘unususl character. Exceeding Rse 100/— but not. eXCepdlng Rs. 500/.. in
) 2 : ax . " - each case. , ‘

. . 4}7 BN . -
16. Pa'r‘tlclpatlon in exh:.bltlons' arﬂ o . Exceeding Rs.1,500/~ but mot exceedlng Ps. 5000 in
- demonstrations of Resarcn actlv:.ty. . @ach case. For Matioml Institutes excluding

Bse 3000/~ but not exceeding k. 10,000/, .

© e ©

17. Writing off losses. : - _ i) Exceeding Rs.10,000/- but rot exceeding k. 5 lakhs fo
: ‘ losses of stores not due to theft, fraud or negligen

i) Exceeding Rs.2500/# but not exceeding K. 50,000/
' for other casese.

iii) Powers as at (i) am (11) above my be exercis~1
subject to the corditions laid down in the GFh and
procedure laid down by the Govermnent of Imiiz IR
on the subJect from time to time ard in each case
imvolving write off of loss of Bs. 20,0C0/= aml above
may be intimatel to the Council for reporting to

L Governing Body in terms of Bye‘laws 11(a) of the

. Bye-laws of the ICAR.™

- 18, Deficiency amd dePreciation in the value . - Exceeding Rs..2)00/- but not J’cceed1 ng Rse 5000/_ ir-
L of storese. . ' each casee

19, Declarztion ard disposal of obsolete Powers to the @‘:tem_oLRs*RO OOO/.- in each case
surplus stores. . subject to the - provisions of G.F.R. anml Goverrnment . o
2 Inmiia Delegation of Powers Rules, 1978 amd orders
issued by the- Governmem:“m Imdia, ICAR from time t+~
time.
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